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SHRI A a GEORGE: I am coming to that. The 
export is Rs. 407 crores and import Rs. 545 miris. 
So far as latest figures arc concerned I am not in a 
position to give now. Only after computing the 
entire li!4.nrcs I will be able to give it. So far as the 
Joint Commission is concerned, in the West 
European market there is a tendency to give Up 
labour-intensive items of production and they are 
going in for more and more sophisticated items. 
This gives I n d i a  an advantage and opportunity to 
enter the Kuropean markets with more and more of 
our   industrial  and  engineering  items. 

SHRI KALI MUKHF.RJEE: Sugar is being sold 
to EEC at 94 paise per kg. Mav I know from the 
Minister whether it is not better that we send this 
cheap sugar which is heavily subsidised to the oil 
producing Arab countries to get oil instead of oblig-
ing the EEC countries at this particular moment 
when we arc suffering terribly from  oil  shortage? 

SHRI A. C. GEORGE: We do concede that the 
oil producing Arab countries constitute a vital, 
potential and important market and this particular 
suggestion also is  tinder  consideration. 

SHRI SANAT KUMAR RAHA: In replv to fb) it 
is stated that under the Agreement both sides shall 
grant each other the highest degree of liberalisation 
in respect of exports and imports. I want to know 
what sort of liberalisation we on our part have 
shown to those countries of the EEC. Imports will 
be made by India from those countries but what 
liberalisation have we shown to them? 

SHRI A. C. GEORGE: Sir, in any agreement of 
this sort between countries or group of countries in 
the international market situation there must be a 
mutuality of agreement. When they are making 
some concessions to us naturally we also have to 
give some concessions and that alone will pave the 
way for better trade promotion between countries. 

MR. CHAIRMAN: Question Hour is over. 

WRITTEN ANSWERS    TO    QUESTIONS 
Punishment   for   misuse   of   import   licences 
*6. SHRI   SAWAISINGH   SISODIA : 

SHRIMATI     l.AESHMI       KUMAR! 
CHUNDAWAT : 

SHRI      MAHENDRA       BAHADUR 
SINGH : 

Will the Minister of COMMERCE be pleased   to  
state : 

(a) whether Government propose to amend the 
law providing punishment for offences connected 
with misuse of import licences; and 

lb) if so, the steps taken in this regard? 
THE     MINISTER     OF    r COMMERCE 

(PROF. D. P. CHATTOPADHYAYA): (a) and (b) 
There is a proposal that in addition to the existnig 
penal provisions in the Imports It Exports (Control) 
Act and the Orders issued thereunder, the Import 
Control authorities may be vested with powers for 
adjudication where misuse of import licence has 
been proved. The proposal   is   under   
consideration. 
Complaints   Regarding   Unsatisfactory working  

of  the  Central  Bank   of  Irdia 
*7.   SHRI   KRISHAN   KANT : 

SHRI   GURMUKH   SINGH     MUSA- 
Fir: SHRI   KAI I  MUKHERJEE : 

SHRI   CHANDRA  SHEKHAR: DR.   
Z.   A.   AHMAD : SHRI   A.   G.   
KULKARNI : SHRI  V.  B.   RAJU : 

Will the Minister of FINANCE be pleased   to  
state : 

(a) whether it is fact that Government have 
recently received complaints regarding 
unsatisfactory working of the Central Bank of India; 

(b) whether a study was made bv a team of 
Consultants to streamline procedures in the 
Branches and the Head Office of the Bank;   and 

(c) if so, what action has been taken to improve 
the working of the Bank? 

THE MINISTER OF FINANCE (SHRI Y. B. 
CHAVAN):  (a) Yes, Sir. 

(b) and (c) The Board of Directors of Central 
Bank of India has appointed a Committee to review 
all aspects of the working of the bank. The 
Committee has not   yet   completed   its   study. 

Recruitment to class III and Class IV posts in 
International Terminal and ssociated   Offices  

of   Calcutta   Airport 
•8. SHRI SARDAR AMJAD All: Will the 

Minister of TOURISM AND CIVIL AVIATION  
be  pleased  to state: 

(a) whether it is a fact that recruitment lo Class 
III asd Class IV categories of posts in the Calcutta 
International Airport and associated offices, is being 
made through the International Ahports of Autho-
rity,   Delhi   and 

(b) if so, what are the details in this regard? 


